197 Papers Laid

(@) 7 9t sfrga warg v ]
Farwrw §? 3

yiw vk fawrd = (=7t gooia
fag wamw) @ (%) s (@) q@r
I ¢ fF 4 a2 fafasataY garT wa-
Fa1 & yfq 7§ a¥t S F T 8
9| quf fata ey @ 1 @wE
T JrgT 3 & oy sA9Q, 1977 &
frata & wiwsl &1 fasga =Ry gFeeT
frar o @1 & 1 %@ gE & frafal st
framor & a ¥ fag a=w g (afc
ww ) sfafaw & sagfedi § @S
Y EnET FIA T TEqT )

——

!

PAPERS LAID ON THE TABLE

12.25 hrs.

DEMANDS FOR GRANTS OF
SHIPPING & TRANSPORT
FOR 1977-78

DETAILED
MINISTRY OF

THE PRIME MINISTER (SHRI
MORARJI DESAI): I beg to lay on
the Table a copy of the Detailed De-
mands for Grants (Hindi and English
versions) of the Ministry of Shipping
and Transport for 1977-78. [Placed
in Library. See No. LT—648/77].

Foop CORPORATIONS (2Np AMDT,)
RULES, 1977

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of the
Food Corporations (Second Amend-
ment) Rules, 1977 (Hindi and Eng-
lish versions) published in Notifica-
’tion No. G.S.R. 413(E) in Gazette of
India dated the 25th June, 1977,
under sub-section (3) of section 44 of
the Food Corporations Act, 1964.
[Placed in Library. See No. LT—
649/771. :

ASADHA 20, 1899 (SAKA)
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NOTIFICATIONS UNDER CusTOMSs ACT,
1962

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962: —

(1) G.S.R. 427(E) published in
Gazette of India |dated the , 1st
July, 1877, together with an ex-
planatory memorandum.

(2) G.S.R. 428(E) published in
Gazette of India dated the 1st
July, 1977, together with un ex-
planatory memorandum.

[Placed in Library. See No. LT—
650/717].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I am on a point of
order. Under Direction 2, sub para
2, unless the Speaker otherwise dir-
ects on any particular occasion, the
relative precedence of the classes of
business before the House specified
shall be in the following order:—

(i) Oath of affirmation

(ii) President’s Address to be
laid on the Table.

(iii) Obituary references.

(iv) Questions including short
notice questions. .

(v) Leave to move motions for
adjournment of the business of the
House.

(vi) Questions involving a breach
of privilege.

(vii) Papers to be laid on the Table.

I have given notice of a breach of
privilege under rules 222 and 223.
So, 1 should be allowed to raise it
before the papers are to be laid.

MR. DEPUTY-SPEAKER: I think,
you have yourself answered it ‘unless
the Speaker otherwise directs’. So,



199 ¢ Question of

I direct that papers should be laid
on the Table.

-~

SHRI JYOTIRMOY BOSU: Then
you have to tell today that you are
going to supersede your earlier dir-
ection number two.

MR. DEPUTY-SPEAKER: When I
called for the papers to be laid, you
did not stand up. After it was call-
ed, you stood up. So, I think the order
will be that after the papers are
laid, you can raise the point.

DIPLOMATIC AND CONSULAR OFFICERS

(FEEs) AMDT. RULES, 1976 AND

NOTIFICATION UNDER DIPLOMATIC AND

CONSULAR OFFICERs (FEEs) AMDT.
RULES, 1976

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I beg to lay on the
Table—

(1) A copy of the Diplomatic and
Consular Officers (Fees) Amend-
ment Rules, 1976 (Hindi and Eng-
lish versions) published in Noti-
fication No. G.S.R. 817 (E) in Gazette
of India dated the 15th October,
1976, issued under section 8of the
Diplomatic and Consular Officers
(Oaths and Fees) Act, 1948. [Pla-
ced in Library. See No. LT—651/
77].

(2) A copy of Notification No.
G.S.R. 922(E) (Hindi and English
versions) published in Gazette of
India dated the 16th December, 19786,
issued under the Diplomatic and
Consular Officers (Fees) Amend-
ment Rules, 1976. [Placed in Library.
See No. LT—652/77].
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1227 hrs. - - - -

QUESTION OF PRIVILEGE

AGAINST SHRI KISHORE J, TANNA

OF JAMNA DASS MADHAVJI AND
COMPANY, BOMBAY

:'IULY 11, 1977 .
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Under rules 222/223,
I hereby seek your consent to raise
a question involving w breach of pri-
vilege of the House. 1 wish to raise
this today at the-~ appropriate :..time
(vide directions) after the question
hour. The facts of the case are as
follows: :

Shri Kishore K. Tanna of Jamna
Dass Madhavji and Company Bom-
bay, one of the firms against whom
serious charges of economic offences
and malpractices have been correctly
levelled has written a letter to the
Editor of the Times of India and got
it published in the issue today. The
relevant rtion which is related to
my privilege motion reads as follows:

“While we do not mind any en-
quiry against us we feel that the
official action in publicising the
names of the firms without any
proved charge against them js un-
fair. It seems to be a politically
motivated cheap gimmic.”

This refers to the reply the Com-
merce Minister, Shri Mohan Dhazria,
gave in response to my compelling
insistance on the floor of the House
during the debate on the Demands of
the Ministry. "He did not do it suo
motto. I also gave a notice to the
Lok Sabha and also wrote to the Min-
ister insisting to get fullest details
about the criminal misappropriation
of our precious foreign exchange of
about 600 crores of rupees by 13 firms
dealing in oils. In the list of names
this firm’s name should also be seen.

The unwarranted criticism and in-
sinuations made in the letter under
reference clearly amounts to a breach
of privilege of the House where it
is the right of the House to get fullest
details on matters of public impor-
tance and therefore, this action is mo-
tivated and deliberate. The writer
of this letter has shown contempt of
the House und. for this sérious mis-
deed, -he should be brought to book
immediately and that could be Jone
by referring the matter to the Pri-



